N

IN THE CENTRAL ADMINIZTRATIVE TRIBUMAL, JAIPUR BEICH, JAIPW.,

F,P,No,?6/94 ' Dt, of orier: 24,4.1995
M.A617/54
Uninn of Inilia & Anr. s Petitioners

Vs, .
Shri Veer Singh & Crs. ® s Fespondents

A

Mr,F, R.Ehriml Y 2eonnsel for petitioners,
Mr . F.S . Shirma : Councel for respondents
CORAM:

Hon'ble Mr.Cop2l LriShn Vice Chairman
Hon'kle Mr,0,P.Zhirma, HMember(Adm.).

PEF. HOIWP PLE MR ,30FAL KR ISHMNA, VICE CHAIRMAIL,

This is @ review petition by the nion of Indiz & Anr,

el

;.a.

ny 2 review of the ordar d2ted 5.4.'91 pazeed in 0,A,.10.
190/93 hy 2 Single Membor Ronch compricing of Hon'ble Mr,Justice
D.L.Mehta,

2. We have hedrd the lefrpsed counsel for the partiess and
have perussi +the records,
3. The order sought to be revievwed was niesad on €.1,.91.

This revisw petition ought to have heen precented within 30

days from the d2te of the receint of @ copy of the order, as

ervisaged under rule 17 of the Central Aimirnictrétive Tribundl
(Procedure) Rules, 1287. A cipy of ths order in qusstion was
received by the counsel for the petitioners on 20,4,'71, How-
ever, the revisw petiticon wae precented on 17.11.%4, after a
delay of morz thar 7 months., The entire period of Jdel3y having
not heen fatisfactnrilly QXPIBined;.‘WG find that the present
petition for revisw is Wrred by limitation, It ie, therefcore,
not mint3in@ble, The Feview p:tition is dismisced with no

order as to costs,

4, The M2 ,M0,617/924 for condonition of Aelsy, =ténds

dicsmissed Acecordingly.

(/(b\l{) I
(0.2, (Gopal Krishna)
Mamhar(A Vice Chairrman,



